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RE: PROPOSED TATA-SINGAPORE
AIRLINES TIE-UP

SHRI M.A. BABY (Kerala): Sir, I want to
raise a very serious matter relating to a
decision being processed by the Union
Cabinet, and I feel that thto is going to affect
the interests of the country very adversely and
this will have very grave prospects. What |
refer to is the proposed Tata-Singapore
Airlines tie-up and the permission being
processed by the Union Cabinet for this Tata-
Singapore Airlines tie-up to operate in the
domestic sector.

Sir, at the very outset I want to state that we
want to oppose this, and we are opposed to
this totally, because this will totally ruin the
national carrier, which is the Indian Airlines.
An argument is being advanced that already
there is a private airline operating within the
country with 40 per cent eguity participation
from various foreign companies. Our position
is that the Govemment should have a uniform,
clear-cut, civil aviation policy. We are
opposed to any foreign equity participation
with any national private airlines to operate
within the country.

So far as international airlines are con-
cerned, they can operate in the Internationa]
sector. Here we are referring to the domestic
sector. If this proposed Tata-Singapore
Airlines tie-up is permitted, then the national
carrier has to say ta-ta and go out of business;
this would
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have the reverse effect. If this is permitted,
then how can the Govemment of India oppose
a proposal from the American Airlines to have
a tie-up with the domestic airlines, how can
the Govemment of India oppose a proposal
from the United Airlines to have operations
with some other national monopoly house?
Or, how can we oppose the British Airlines
coming and operating within the country?
And, tomorrow, how can we oppose some
proposal from some foreign monopoly house
to operate in the domestic railway sector?

They will come and operate in the private
bus sector also. So, it will open the floodgates
to foreign monopoly houses to come and
establish joint ventures with domestic airlines,
railways the bus sector and various other
sectors. Therefore, what we demand is that the
Govemment of India should come out with a
clearcut policy statement so far as the civil
aviation policy is concerned. We are not
holding any brief for anybody.We are very
clear that this policy is going to ruin the
national economy, ruin the Indian Airlines,
and this will have very dangerous prospects.

Therefore, I urge upon my colleagues
present here to come forward cutting across
political differences and make their position
clear. We want the Govemment to listen to
our view. The Cabinet cannot take a decision
without taking the politi cal parties into
confidence. This is what I wanted to submit.
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SHR| ASHOK MITRA (West Bengal) Mr.
Vice-Chairman, Sir, I strongly endorse the
statement just made by Mr. Bt by.

We have now half-a-dozen years of
expereince with the so-called economic
reforms. Some of the illusions that we had
nurtured about what foreigners could
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do with our economy ought to have been
dispelled by now. We know that they are not
coming in the areas where we want them to
come according to terms which are in
conformity with our nation's dignity, but they
want to come to reap some quick profits. We
should not be suckers. We should resist this
kind of intrusion.

For the first time we have a very strong and
effective Chairman of Indian Airlines and Air
India. He is doing a wonderful job. We should
offer him all support, and we should be proud
of our flag.
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SHRI GURUDAS DAS GUPTA (West
Bengal): Sir, I am opposed to it because it is
more a political decision
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than an economic decision taken on behalf of
some important people within the Cabinet to
invite the Singapore Airlines. It is not an
economic decision because the air traffic in
our country now is not so heavy that it
warrants addition of flights and addition of
airlines. If the economy so demands, the
Govemment of India is welcome to induct
foreign firms, foreign airlines. If the existing
public sector and private sector airlines cannot
cope with the increasing air traffic, additional
induction of the Singapore Airlines or any
other airlines can be justified on economic
grounds.

Statistics show that 40 per cent of
accommodation in private airlines and at least
30 per cent of accommodation in the Indian
Airlines is vacant on a number of routes.
Therefore, there can be no justification for
inducting additional airlines. This is
uneconomic.

Secondly, Sir, we are subsidising oil and we
are on the point of increasing oil price again.
If we further allow foreign airlines, it would
mean further consumption of oil. It would
mean further straining of India's subsidies for
oil. That is against the national interest.
Neither from the point of view of the
additional air traffic, nor from the point of
view of India being able to subsidise the
additional oil for having additional aircraft, it
would be justified. Therefore, it is a political
decision. The decision should be whether the
Indian economy needs foreign firms or
foreign airlines. We should not do it in order
to satisfy our own masters outside the country.
Therefore, this is more a political decision and
I am against it because the Civil Aviation
Ministry is opposed to it Nothing should be
done by the Cabinet over the head of the
particular Ministry It is crucial that the
Parliament is told the justification of further
induction of foreign airlines before a final
decision on it is taken.

SHRI SATISH
(Rajasrthan) Sir, I fully
strongly endorse the view

A.GARWAL
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here by my esteemed colleagues who spoke
before me. Sir, I refer to page 172 of the
Economic Survey, wherein the Govemment
itself admitted that the natural consequence of
creating a competetive environment in this
section was that "by March 1996, 41.1 per
cent of the domestic air transport was being
catered to by private air services." Secondly,
they say, "the number of passengers carried
by private operators has gone up from 15,000
in 1990 to 50 lakhs in 1995."

The second consequence, they say, is:
"First, it had to share the market on its
profitable trunk routes with private operators.
Second, it had to contend with the loss of
critically ~ skilled personnel to private
operators, who offered much higher
emoluments.This affected the ability to
optimally deploy its existing aircraft
capacity.” So, it has adversely affected the full
capacity utilisation of our Indian airlines. I
think Tata may be allowed, but Tata-
Singapore tie-up should not be permitted at
any cost. The Cabinet is divided on this issue.
So far as this House is concerned, the Left,
the Congress and the BJP seem to be one on
this issue that Tata-Singapore tie-up is not in
the national interest. It has no economic
consideration. It should not be allowed to
operate. This has been even brought out in the
Economic Survey and the facts about it I have
just quoted.

SHRI V. KISHORE CHANDRA S. DEO
(Andhra Pradesh): Sir; I rise to join my
colleague, Mr. M.A. Baby, and other
colleagues, who have expressed their views on
the issue that has been raised by him. Sir, it is
a matter of great concern that this Govemment
or this Cabinet is considering the Singapore-
Tata Airlines tie-up even without bringing it
before Parliament or even before having a
national debate on this issue. Sir, there are two
or three points that I would like to make. Sir,
we have had experience of these private
airlines functioning during the last few years.
First of all, it has been found that lucrative
and profitable routes
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have gone to private airlines and the social
obligation has been thrust on the national
carrier, the Indian Airlines. This has caused a
lot of hardship to our national carriers within
the domestic sphere.

Secondly, the security aspect is very very
important, when we start talking about private
airlines, because their maintenance has not
been as good as that of the Indian Airlines due
to the lack of infrastructural facilities and also
due to other reasons.

Thirdly, when this kind of a major decision
takes place, and if you allow foreign people -to
come in and take a portion of your equity,
what happens to your aviation network, which
is already in disarray? Today we are facing a
situation where there is no flight to many
remote areas. Important cities do not have
important routes or flights. The Indian Airlines
does not operate to cities like Visakhapatnam,
which is also strategic defencewise. I demand
that this issue be discussed threadbare on the
floor of the House before any decision is
taken. Until then I oppose this joint venture.

THE VICE-CHAIRMAN (SHRI AJIT P.
K. JOGI): Shri Suresh A. Keswani. You have
to conclude in one sentence.

SHRI SURESH A. KESWANI
(Maharashtra): Mr. Vice-Chairman, Sir, 1
would like to associate myself with the
sentiments expressed by my colleagues in the
House. I would like to mention a couple of
issues which have not been mentioned here. I
think the House must know that the Singapore
Airlines itself was started by Air India. Air
India was asked to depute their personnel and
give them a couple of aircraft. We went to
Singapore and set up the Singapore Airlines.
From then onwards their people were trained
and they started it.

THE VICE-CHAIRMAN (SHRI AJIT P.K.
JOGI):You can only associate;, be brief.
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SHRI SURESH A. KESWANTI: Secondly, I
would like to give some information which I
think the House should know. The Singapore
Airlines broke all the norms and did not join
the IATA regulations which control the
international traffic. They secured advantages
and multiplied the capital which was available
with them for investment. Through various
means they went on increasing their size.
Today, there is nothing which the Singapore
Airlines is in a position to offer to air India or
to the Indian airlines which our national
carriers did not know. If we have to buy more
aircraft, the outflow of funds that we would
have to provide for the payment of these
aircraft or the payment of interest on loans
borrowed would be much less than the
Singapore Airlines taking away the money
which they would be charging on the local
sector.

The final point 1is about defence
implications. All these things must be kept in
mind. If you have any foreign power
dominating over your sky, we would not be
knowing in tomorrow's conditions how they
are going to use it.

Finally, the Singapore Airlines has no
experience of operating in any domestic
market because they are a one-city State.
They have never operated in any domestic
environment. The Indian Airlines is an airline
which knows this business better than
anybody else. . .(Interruptinos)...
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SHRI SAT1SH AGARWAL: Mr. Vice-
Chairman, Sir, don't you realise that so far as
this House is concerned, there is a near
unanimity on this issue? This should be
conveyed to the concerned Ministers through
the Minister of Parliamentary Affairs.

SHRI MD. SALIM: Nobody opposed our
view-point. There is a total unanimity on this
issue.

SHRI GURUDAS DAS GUPTA: Mr. Vice-
Chairman, Sir, will you from the Chair—
looking at the unanimous feeling of the
House—direct or request the Government to
come to the House and respond to the
questions which have been raised here? There
have been such directions in the past.
Therefore, I would request you to do the same
in this case also.

THE VICE-CHAIRMAN (SHRI AJIT P.K.
JOGI): There are two Ministers sitting in this
House. I am sure that they have taken note of
the sentiments expressed.

THE MINISTER OF
AGRICULTURE (SHRI
CHATURANAN MISHRA): Mr. Vice-
Chairman, Sir, I would convey the feelings of
the House to the Government.

THE VICE-CHAIRMAN (SHRI AJIT
PK. JOGI): Now, we will take up

Special  Mentions. Dr. Y. Lakshmi
Prasad. Absent. Shri H.
Hanumanthappa.

SHRI H. HANUMANTHAPPA

(Karnataka): Mr. Vice-Chairman, Sir, I would
like to postpone my Special Mention until the
presentation of the Budget. If it is necessary I
would like to take it up on a subsequent date.

SPECIAL MENTION

Wheat scam and role of FCI and conduct of
its employees

SHRI V. P. DURAISAMY (Tamil Nadu):
Thank you very much, Mr. Vice-Chairman.
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I would like to draw the attention of this
House to a scam regarding wheat. Recently,
for the past two months, we have been reading
about many scams in newspapers. But this
wheat scam I am referring to is affecting the
poor people very badly. The United Front
Govemment has recently revamped the Public
Distribution System to help the poor
Scheduled Caste and Scheduled Tribe people,
particularly those who are living below the
poverty line. Also, the Food Department is
selling foodgrains through the Open Market
Sale Scheme. The decision on that scheme
was taken by the Government of India in the
year 1995. The Food Corporation of India has
no role either in the pricing of or in the
distribution of foodgrains to the open market
through traders or millers. While selling in the
open market through the open market sale
system directly, they are selling to mill owners
and traders. Mill owners and traders have
accumulated huge profits running into crores
of rupees. The scheme has not brought any
kind of benefit to the poor consumers since the
private traders and private millers have
hoarded big stock and indulge in
blackmarketing. The purpose of the scheme is
thus defeated. Traders have become hoarders.
Hoarders become traders. The Food
Corporation of India has no role in the
decisionmaking as well as in the pricing and
releasing of foodgrains for traders. The traders
are getting benefits, above Rs. 3,000/- per
tonne of wheat. This has resulted in corruption
at all levels. During the last two years, the
Food Corporation of India has released 15
million tonnes of wheat. On a rough estimate,
traders might have gained Rs. 4,500 crores.
The employees of the Food Corporation of
India want a thorough probe into this wheat
scam which has resulted in the release of huge
quantities of wheat and rice to traders and
millers at below-market level prices.

The Food Corporation of India is fixing
the responsibility on the Food Ministry.



